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ORDER

Per Rahul Chaudhary, Judicial Member:

1. By way of the present appeal the Revenue has challenged the
order, dated 19/12/2023, passed by the National Faceless Appeal
Centre (NFAC), Delhi, [hereinafter referred to as the 'CIT(A)’]
partly allowing the appeal against the Assessment Order, dated
18/12/2019, passed under Section 143(3) of the Income Tax Act,

1961 [hereinafter referred to as ‘the Act’] for the Assessment Year

2017-18.

2. As per the Memorandum of Appeal in Form 36 filed before the

Tribunal the tax effect in the present appeal is INR 58,66,665/-.



Assessment Year: 2017-18

3. According to the Circular No. 9 of 2024, dated 17/09/2024, issued
by the Central Board of Direct Taxes (CBDT) the monetary limit

for filing departmental appeals before the Tribunal stands
enhanced and departmental appeals are not be filed before the
Tribunal in cases where the tax effect does not exceed the
specified monetary limits of INR 60 Lakhs. The aforesaid limit is

also applicable to the pending appeals which are required to be

withdrawn by the Revenue.

4, The tax effect in the present appeal is below the aforesaid
specified monetary limit and therefore, the present appeal is
dismissed as ‘withdrawn/not pressed’ in terms of the aforesaid
circular. It is, however, clarified that in case on re-verification the
Revenue comes to the conclusion that the tax effect is higher than
the abovesaid specified monetary limit, or the appeal falls within
the exemption clause as contained in Circular No.3/2018, dated
11/07/2018 as amended by the letter [F.N0.279/Misc.142/2007-
IT] (PT)], dated 20/08/2018, then the Revenue would be at liberty
to file Miscellaneous Application within the time prescribed under

the Act for seeking recall the present order.

In the result, this appeal is dismissed as withdrawn.

Order pronounced on 09.10.2024.

Sd/- Sd/-
(Ms. Padmavathy S) (Rahul Chaudhary)
Accountant Member Judicial Member

H§s Mumbai; faAi® Dated : 09.10.2024
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